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.N eed for coordination between Block 
Development authorities and co-
operative Developments of the 
States 

Shri Aurobindo Ghosal: I beg to 
'mOve: 

"That the demand under the 
Iwau Community Development 
Projects, National Extension Ser-
vice and Co-operation' be reduced 
by Rs, 100:' (860), 

Mal-administration of the Co-opp.-ative 
societies 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the demand under the 
head 'Community Development 
Pro ct~  National Extension Ser-
vic{' and Co-operation' bl' rf'clul'!'d 
by Rs, 100'" (861), 

.N eed for strict audit oj the CO-Clprra-
til)e .mcit'ties 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the demand under the 
head 'Community Development 
Projects National Extention Ser-
vice anci Co-operation' be reduced 
by Rs, 100," (862) 

N el'd to Tim in efficient co-operative 
societies by Got'ernment a"encies 

Shri Aurobindo Gh08llI: I bel to 
move: 

"That Hit' demllnd under the 
head 'Community Development 
Projects. National Extension Ser-
vi('(' and Co-operation' be redllcld 
by Rs, 100," (863) 

Need tn appoint permanent industrial 
or"anisers jor the co-operatiut's 

Shri Auroblndo Gbosal: I beg to 
mOVl': 

"That the demand under the 
head 'Community Developml'nt 
Projl'cts. National Extension Ser-
viet' and Co-oppration' be reduced 
by Rll 100," (884). 

-Half-an-hour Discussion, 

Need to stop the recruitmenr of 
women as social OI:"ganisers in ~ est 

Bengal 

Shri Auroblndo Ghosal: I beg to 
move: 

"That the demand under the 
head 'Community Development 
Projects. National Extension Ser-
vice and Co-operation' be reduced 
by Rs. 100." (899). 

Discrimination in granting scho:ar-
.,hip by B.D.Os, 

Shri Aurobindo Ghosal: 
move: 

bcg to 

"That the demand under the 
head 'Community Developm~  

Projects, National Extension Ser-
vice and Co-operation' be re uc~.  

by Rs, 100," (900), 

Fuilure in the implementation of Ideal 
Village Sdlemcs in Block areas 

Shri Aurobindo Ghosal: I beg to 
move: 

"That the demand under the 
head 'Community Development 
Projects. National Extension Ser-
vice and Co-operation' be reduced 
hy Rs. 100." (901). 

Mr. Deputy-Speaker: All the cut 
motions arE' now before the House. 

18,14 hr!!, 

ORISSA LAND REFORMS ACT-

Mr. Speaker: The House will nOW 
take up the half-an-hour discusaion 
Shri Panilrabi may raise {he discus-
sion. Sittin, till 6 O'clock ill suf'ft-
ciently tiresome. J am not going to 
allow any half-an-hour discussion 
hereafter till th«! Seaion is over. 

Sui D. C. SbanDa: I Tl-'Quest Shrl 
Panirrahi not to move his half·all-
hour discussion today, ... (lfttef'T1lp-
tions. ) 



10975 CHAITRA 22, 1883 (SAKA) .Land RefOnM Act rQ97tS 

i AD. RoD. Member: It can betaken 
: up after the 18th. 

Mr. Speaker: We have met today 
and let us finish. 

Shrt D. C. Sharma: We shall request 
Shri Panigrahi to have this i~c llon 

some other day becau.qe we are al-
ready having a feeling of tiresome-
ness today; we heard so many ~peec

es. 

Shrl Paninahl: Mr. Speaker, Sir, I 
am very grateful to you for allowing 
this discussion today. This discussion 
relates to some aspects of the land re-
form measure~ in Orissa in recent 
months which have been made into an 
Act by the previous coalition Gov-
ernment .... 

Mr. Speaker: There must at len!lt 
he a few hon. Members in the Houlle. 

Shrt PanlKJ'llhl: The question refers 
to the disposal of the surplus land 
which will be made available after 
the fixation of ceilings. The hon. 
Deputv Minister rf'plied that the pro-
visions of the Orissa I,and Reforms 
Bill were considered in the Central 
Committee for land rf'form and some 
suggestions were made by the com-
mittee which are now undf'r con-
~i eration by the State Government. 
But J think the land reforms BI11 has 
been made into an Act and thl'reforc 
there is no question of the suggestion~ 
of the Planning Commiillllinn IItl11 be-
ing considered by the Government. 
Thfl Government which passpd that 
Act has already gone into obllvlon. 
Therefore. there is no question of 
con!lidering the suggestions now 
which were made by the Planning 
Commission and including them In 
the Act. 

With regllTd to the surplus land. It 
had bf'en meontloned In the Ac.-t that 
the Government would not Itllelf ftnd 
out who owned how much surplus 
land from the land owners and land-
lords. The landlords t emlel t~ 

should report the extent of IlUrplus 
land which they hold to the Gowm-
ment. And thl' landlord wiJ1 dispose 
of all the surplull lands If there Te-
mains any surplu'l at all with him. 
'nle price of the surplus land 

167 (Ail) LSD.t1 

which will be distributed would be 
fixed not by the Government but ac-
cording to the prf'valling market price 
and therefore, the landlord has been 
given the power to sell the land In 
the market at the prevalent prices, 
that is, whichever price he can ftx 
for the purchaser and the tenant. 

It had bE'en ~al  In the Act Itself 
t.hat if the e e~s or any part theTeOf 
i~ held in the capacity of the tenant, 
that is to say. It there I~ any t"XcetlS 
land with th(' tenant. it reverts to the 
landlord rind it dOe!! not go to the 
tC'nant. Again. If the exce!!!! or any 
part ther(>of i~ held by a person with 
ril:!htq to transfer by way of ~ale or 
gift. he can tran~ er the same by wsy 
of ~al  or gift to any person all he 
likc5. Therplore. whatl'ver principles 
have bC'en laid down by the Plannln« 
ommi~gion in ronnertlon with the 
land rr orm~ In the dlft'prent tat~. 

if WC' go t rou~  the prl'Rent Act. you 
will find that almost all the rrubstan-
tive directives ot the Planning Com-
mission have not bpen on orm~ to. 
WI' w('rl' t(lld that thr Planning Coml-
s!lion took into consideration all theta 

I
l ort ominlt~ in the' Bill and they ad-
vi~e  thl' Statp Government!! to In-
corpornte their sugJ{l!!ltlonli. But 

IWhenC'ver we havp. a~ e  the Govem-
men! or the Planning Mlniater here 
f\, to what were the IIUggestionll they 
gave to the State Governments In this 
respe('t we have hl'en told that thJI 
15 a m'attf'r of seerpt eorresoondenee 
bf'tween thf" State Governments and 
the Centl"(' and therefore they cannot 
dlsc1O!!e it. Now, slncp the IiIhOIt that 
wall haunting the Congren Gov-
f'rnm!.'nt hu Ilone.--owlnlf to the pres-
I':UT'f' of the Ganatantra Parlshad. the 
Government and the CoIlll'811 Part)' 
a~ forced to pu~ such an Act-the 
!lulo!llestlonR made may be let lmown 
~o UI. The Act a~ pastll!d then. and 
It went RJllinRt the previoul meHU!'f!I 
which thE' on~ Govemmeont had 
t>nactt-d In that Statf', before the corn-
in, of the coalition Government 
t.here. When that potitlmt hal cban,-
ed whrM the g'h0lt hat bMn removed 
~m the shoulders of the Om".. 
.~ ,.auld nke to kMW at leut DOW 
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(Shri Panigrahi) 

what were the suggestions or advice, 
keeping in view the short comings in 
the Bill, which the Planning Commis-
sion had given to the State Govern-
ment in this case and whether actual-
ly these suggestions have been in-
corporated in the Act. 

More than 30,000 to 40,000 peasants 
submitted a written memorandum to 
the President. That memorandum 
bore the signature of over 30,000 pea-
sants, and it was submitted to the 
Prcsident whcn the Bill was waiting 
fo .. his assent. When the President 
gave assent to the Bill, and when the 
Bill became an Act, it was with the 
understanding that the directions 
given by the Planning Commission 
would be incorporated while enacting 
the legislation. But we find that 
those directions arc not there. 

During the course of this half-an-
hour discussion, I am not in a position 
tl> give the details of the provisions of 
this Bill, because there is no scope for 
doing so. In this connection, I wish 
to mention only one point with regard 
to which I want to have an elucida-
tltn. That is about the -fixation of 
ceiling. The Planning Commission 
hils definitely and very clearly said 
that the object of ceiling is to get the 
surplus land from the landlords and 
make them available to the landless 
peasants. But we find in this Act that 
tht! definition of the standard acre 
has been modified to such an extent 
that there will be very little land 
left which t'ln be called surplus. You 
will find that a standard acre has been 
defined as two acres of partially irri-
gated land, three aere3 0' rpin-fed 
land or four acres of dry land. In 
Oriasa, the majority of the land is 
rain-fed land. So, the fixation of the 
cetllng witts the present deflnltion of 
lItandard aere does not help the 
lands. Does it adhere to the directives 
of the Planin, Commission with re-
gard to the ftxation of ceiliD,! I 
think the Plannin, Commilllion win 
throw some lilht on thi8 aspect. 

With reprd to the definition 01 
family, the definition has also been 

modified. With regard to the resump-
tion of cultivated land from the 
tenants, the definition of personal cul-
tivation has been modifted in respect 
of the Devottar land. It has been so 
modified that it goes against the very 
directive principles of the Planning 
Commission. All those lands which 
are under the rajas or ex-rulers are 
called as their own private or Devot-
tar lands. The ceiling will not apply 
to those lands called Devotter landa. 
The definition of homestead 
land.; has also been chanied. 
Previously, it was one acre ot 
homestead land. But now the limita-
tion of one acre is not there. The de-
finition of homestead land has been 
extended. and it is without any limi-
tation. 

With regard to the ceiling, though 
nominally it has been ftxed Ilt 25 
standard acres per family, the defini-
tion of the word 'family' and 'the 
~tan ar  acre' has been so extened 
that If you actually work it out, it 
comes to more than 100 acres. Beyond 
five, every additional member will 
have five acres more. So, if we work 
it out-there is no time to do it here-
it comes to more than 100 acres, ac-
cordinl( to my calculation. I think an 
these go allainst the directive of the 
Planning Commission. 

Mr. Speaker: What is It That the 
hon. Member is trying to do! Tbere 
is a Bill that has been passed-the 
Orissa Land Reforms Bill. What is 
the object of this half-an-hour dia-
l cusslon' 

I 8brl ChintamoDl PanlrnJd: Thf' 
Planning Commillsion dJrected the 
~ tate Government of Orissa. 

t Mr. Speaker: But that Bm has been 
pa!lSed in the Assembly. 'Mley art!! 
competent to pass a Bill. What Is this 
half-an-hour dlseusslon about? 

SIIIt CIIIa*-l ......,....: Thoulh 
the Bill bas been paseed it hu not 
been hnplemented. 

Mr. 8peakft': He wants it to be im-

"lemented? 
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Shrl ChintamonJ Panicnhi: When 
it has not been implemented and 
when the recommendations of the 
Planning Commission have not been 
incorporated in that Bill contrary to 
the understanding given by the Min-
istry that they will be carried out, 1 
am trying to impress on the Govern-
ment ..... . 

1Ir. Speaker: Order, order. I am 
afraid we are going far beyond the 
scope of this discussion. There is P 
Bill passed by the Orissa Legislative 
AlSembly. This House is the inheri-
tor Or successor ot'the Assembly. This 
can only implement that Bill as early 
as possible. If the hon. Member 
wants to have a repeal of that Bill 
he may introduce a Bill seeking to 
repeal it, as it could have been done 
in the Orissa Assembly. Then these 
points will be relevant. This haH-
an-hour discussion is meant only to 
clarify some of the other matters for 
which there might have been no time 
during the Question Hour. Now only 
some questions may be put for further 
clarification. This ought not to be 
used for the purpose of impre'Mtng 
upon the Government what they 
should do. It is not a resolution, not 
even a Bill which we are discussing. 
The hon. Member is going far beyond 
the scope of the discussion. 

8UI CblDtamonl PaDiIrahl: I am 
not going beyond the scope of the dis-
cussion. 

111'. 8pealLer: What is the question 
about? 

8Itd ChI .. ·.... PaaICnbI: Sir, J 
l'hall read out the question and the 
anArer liven: 

"W ill the Minister of Plannin. 
be pleased to atate: 

(a) wbether the Plannml Com-
miulon bad requested the 
Oriua Government to Ax the 
pm. of the surplus lands to 
be dillJC)led of after the Ilxa-
tiOll of the land ceilings; 

(b) whether the Planning Com-
mission also sugpsted that 
reasonable number of instal-
ments should be fixed for 
payment ot the same; and 

(c) whether the Orissa Govern-
ment has accepted and imple-
mented these suggestions?" 

The answer given was: 

"(a), (b) and (c). The provi-
sions of the Orissa Land Reform 
Bill were considered in the Cen-
tral Committee for Land Reform 
and some suggestions were made 
by the Committee which are now 
under the consideration of the 
State Government. The consul-
tations between the State Govern-
ments and the Central Committee 
for Land Reform are of an infor-
mal and confidential nature and 
it will not be in public interest to 
disclose the nature of these dis-
cussions." 

Sbrl D. C. Sharma (Gurdaspur): 
May I know, Sir, whether the repliel 
given were vague. Specific anlwers 
were given; thl.'y could not hive been 
vague. 

Mr. Speaker: Does not this ques-
tion relate to D period after the pu-
sing of the Bill? 

8bn Cblntamonl Panip"ahl: Yea. 

Mr. Speaker: Then wbat it thil 
t,alt-an-hour discussion for? Somt'-
times hon. Members do not under-
stand the full scope of It. I am try-
ing to bl' a little liberal. Halt-an-
hour dillcuuions ought not to be used 
for the pUrpoie of repealing an Act 
which hal been paaaed. 

8bd CblDtamonl PanIpaId: My 
submluion is this. The queltlon of 
secrecy doe!! not arUe now al already 
this Bill has been made into an Act. 
Therefore, I would lUte to know from 
the hon. Mininer whether the8e re-
(ommendations have been incorporat-
ed or carried out. 

Mr. 8peUer: All that he wants h 
• clariftc:atlon from the bon. IlinlRer. 
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[Mr. Speaker) 

While replying to the original ques-
tion the hon. Minister stated that the 
Central Committee for Land Reform 
has made some suggestions and they 
are now under the consideration of 
the State Government. He wants to 
know at what stage it is. He is giv-
ing some suggestions. This Govern-
ment has inherited the Bill. A com-
mittee was appointed to make recom-
mendations regarding the implemen-
tation. That committee has made 
recommendations and they arc under 
the consideration of Government. 
Government have stated: 

"The consultations between the 
State Governments and the Cen-
tral Committee for Land Reform 
are of an informal and confiden-
tial nature and it will not be in 
public interest to disc\03e the 
nature of these discussions." 

I take it that the consultations of this 
Government with the Committee are 
?t a confidential nature. Anyhow, it 
11 thIS Gove' mc-nt which has to im-
plement the recommendations of the 
COl1'llOittee Or take further steps in 
relation to the Land Reform Bill. Shri 
Panigrahi wants to know what has 
been done in the matter. But if he 
makes a suggestion that yOU must 
override the provisions of the Bill. 
then 1 am not going to allow it. 

81u1 CblDtamoni Panirrahl: I am not 
asking for that at all. 

Shrl Sapakar: May I know if in any 
other State this process of disposal of 
surplus land haa begun or ended? Se-
condly, now that the Government of 
Orissa is under ~e control of Parlia-
ment, may I know if there is any pro-
posal to amend this Act? 

Mr. Speaker: That is too much. 

fte MIDIster 01 Labotar aad Em· 
plOllMD& aad PlaDftlDC (8brl Naada): 
lb. Speaker, normally this type ot 
dlacussion would not have occurred in 
Parliament. Land is a State subject 
and any legislation dealing with land 

reforms is entirely the responsibility 
'Jf the State Government. 

Mr. Speaker: But today we are both 
the Centre and the States. 

Shri Nanda: Some special circum-
stances have arisen and therefore the 
matter has come it i~ the pu~e  
of Parliament. The question which led 
to this halt-an-hour discussion speci-
ltcally wanted information on three 
points. It was our view that it would 
not be in the public interest to give 
this information. I might explain that 
on these land reforms we have made 
certain recommendations in our plans. 

Shri D. C. Sharma: The simple point 
is this. Is the hon. Minister in a posi-
tion to disclose the proceedings of 
that secret meeting now? If he i,q 
not .... 

Shrl Chintamoni Panigrahl: That is 
not a secret meeting. 

Shrl D. C. Sharma: Secret consul-
tations. What light can he throw on 
the problem without referring to the 
secret consultations unless there are 
minutes? 

Mr. Supakar: Whatever the secret 
meetings might be, what are the deci-
sions token to implement the provi-
sions of the Bill? 

Shrl Nanda: I shall explain the posi-
tion. It would not take a very long 
time. In the Plan we have made cer-
tain recommendations about the land 
reforms. Now, these recommenda-
tions are of a kind of broad approach. 
ThE' word "directive" was used by 
lhe Hon. Member. They were not 
directives. The relationship of the 
Planning Commission with the States 
is not of that kind that they would 
issue directives to the States. They 
are recommendations. These recom-
mendations are not of a rigid charac· 
ter. They are varied according to 
local conditions Illld they are adapted 
to different situatioru in the various 
States. This was what was written 
I.n the Plan document and II the State 
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has done something different, well, I 
do not think any kind of justification 
has to be given for this because, as 
I said, variations and departures do 
occur. But the Planning Commission 
has been making efforts all the time 
to bring to the notice of the States 
the nature of the approach and the 
kind of provision they think should 
be made in the legislation that any 
States bring forward. Our effort 
is to see that ,as far as possible, there 
is as near an approach to that as it 
can be. The variation that occurs 
sometime5 goes farther than what we 
have suggested; sometimes they fall 
short of this. In the case of the Orissa 
Government, there were certain de-
partures. 

We made certain suggestions. Tha1 
is true. These mggestions were made 
in an informal manner as was pomtE'd 
out. Prolonged discussions took place 
and there was better understanding 
on both sides. The Planning Com 
mission came to the realisation of the 
local special and peculiar conditions 
and they came to a better vil'W of 
what our objectives were and some 
kind of an understnnd:ng was reached. 
All these things happened in the 
course of a few months. To disclose 
all that here would really be detri-
mental to the whole process. Then 
there will be rigid stands taken. 
Therefore that was our answer to the 
question also. 

But there are queries made in 
specific tenns. 'In view of the fact 
that the Chief Minister of Orissa then 
accepted our suggestions, I have no 
difftculty in this particular case in 
giving a spec!fic answer. After the 
Bill was passed by the Assembly and 
before assent was given by the Prt"Sl· 
dent We had discussjoruJI with the 
Chief Minister. We tried to bring to 
his notice what wu our view of the 
deficiencies of this legislation. The 
agreement wu that clause 48 will be 
amended to provide as follow.:-

''Govemment will on the advice 
of the Land CommiJsion classify 
lands into broad caterort .. 
and ftx the sale values for eacb 
such catecory of land. 'nIe 

sale values so fixed would 
be notified. The principles 
for the fixation of sale values 
will have to be laid down In the 
law. It was agreed that the sale 
value will be fixed at aboul ten 
times the maximum rate of rent 
provided in the law. Secondly, 
the sale value would be payable 
in seven equal instalments with 
interest at 4i per cent per annum 
on the unpaid amount. Thirdly. 
in order to avoid benami tr8JU-
actinn. every sale shull be subject 
to confirmation by the revenue 
officer." 

Therefore at the l'equest of lhe 
Chief Minister the Planning Com-
mission agreed to recommend the Bill 
for the President's assent. It was eX-
pected that later on they would bring 
in some amending legislation in 
OJ der to carry out this understanding. 
rhen this chUlle occurred and t er~

fore the question now is as to how 
this understanding is to be imple-
mented. In view of the fact that 
there are going to be elections t cr~ 

very soon, the beBt courae wIll be to 
ll't the Government that comeJ In 
there to do this. Tbey may al.o be 
able to do aomethln, else alao. It II, 
of course, left to them. This W8J an 
understanding which I hope would 
be ..... . 

Sbrl S. M. BaaerJl'e (Kanpur): 
So, it will not be implemented till thf' 
new As~m l  comell Into being? 

Sbri Naada: It would be and should 
be implcmented. 

Mr. Speaker: If modification of the 
Act is necessary for it. implementa· 
tion on the lines suggeBtt'd by th. 
Planning Commission and if thl. u 
left over to the comin, Ancmbly. It 
means that till then tna would not bP 
implemented. 

8brl HUlda: 'nIe Intention I. in 
the first place to enforce certain 
chapters whidl do not cover thOle 

parts and the enforeement of thOif' 

provllions .. 111 be taken up 
later on. Tbere .. m b,.' .ulllcient time 
for that. I do not think any harm wOl 
be done by that. 
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Sbrl T. B. Vlttal Rao: (Khammam): 
What is <the difficulty in bringmg 
an amending Bill here itself? 

Sbrl Nanda: It may be that they 
will be able to enact even a better 
leghlation than just bringing forward 
these amendments. 

The hon. Member there made a rl;'-
ference to some of the defects in the 
provisions of the legislation. Maybe, 
that there may be some other thmgs 
requiring improvement" but this 
particular. thing that the landholder 
is free to report and then there is 
nothing further to be done if he does 
not report is not correct. If any 
person is required to submit any 
return-the landholder is re-
quired to submit n return 
under the previous section-
and fails to do so, the revenue OmCl'r 
may obtain the necessary information 
through such agency as may be pres-
cribed. Therefore it is not simply a 
matter of his goodwill and dIscretion 
that he should have excess report-
ed. If he fails to do it other conse-
quences follow. Further, the person 
who fails to submit returns under 
section 43 shall forfeit all his claims 
to any of the exemptions etc. That is 
already there. 

Regarding homesteads, the provision 
is that: 

"Provided that in respect of any 
home§tead, the land comprised 
therein covered by kitchen garden 
in excess of one acre in extent 
and lands other than t o~e afore-
said comprised ...... shall be in-
cluded in computing the ceiling 
limit .... " 

My hon. friend may not arre-e with 
some of the provisions. It is quite 
true that in certain matters. in this 

case, there is more liberal treatment 
under some heads, but I may also 
point out to the hon. Member thM 
there are cer,tain provisions whlch 
go much farther ~ is tine case Ul 
any other State. For example what-
ever area is left to the ten~t be-
comes a non-re.;umable area; in other 
cases, the tenant has to 
make payment for them. In this 
case, that amount of land goes to the 
tenant, absolutely without any kind 
of a payment having to be made. 
This is a provision which goe; much 
farther than anywhere else. So, every-
thing is not on a par with what is 
being done in every other )llace. 
Here are variations. Some are in 
the direction of being more liberal to 
the landlords, and some are more 
liberal to the tenants. 

So. we have given the informatlon 
specifiealiy asked for. This is the 
understanding. Under these three 
heads, the Chief Minister had agreed, 
and the intention was that in course 
of time, an amendment would be 
made to the legislation in order to 
incorporate in it these provisions. 

Shri Supakar: My question has not 
been answered. May I know whether 
this process of distribution of surplus 
land has been in operation in other 
States, and if so, what those States 
are? 

Shrl Nanda: This goes very much 
beyond the particular question. In 
some States, it bas started and not 
yet been completed. I am informed 
that in one or two Stales, it hu al-
ready been carried throuib· 

lUI hn. 

The Lolc Sabha then adjourned till 
Eleven of the Clock Oft Thurmall. 
April 13, 1961/Chaitra 23, 1883 (Sa1c4). 




